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SECTION 3, SUB SECTION (i)}

MINISTRY OF CORPORATE AFFAIRS

CORRIGENDUM
New Delhi, the 05/10/2012
GSR(E) coeviiiiie In the notification of the Government of India, Ministry of
Corporate Affairs published in the Gazette of India vide G.S.R (E)................... dated

21" September, 2012 relating to amendment of the Companies (Central Governments)
General Rules and Forms (6th Amendments Rules, 2012) for Forms 23AC and 23ACA, in
page number 7, in table number C and page number 8, table number E. In the said Rules,
for the word “to Directors” appearing after the word loans and advances shall be

substituted by word “by Directors.”
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